\ 2321 TEM NO. 40 REG STRAR COURT. 1 SECTI ON Xl
SUPREME COURT OF | NDI A
RECORD COF PROCEEDI NGS
BEFORE THE REG STRAR MR. PAWAN DEV KOTWAL
Cvil Appeal No(s). 1634/2016

YOGENDRA KUVAR Appel | ant ('s)
VERSUS

U. P. AVAS EVEM VI KAS PARI SHAD & ORS. Respondent (s)

W TH

C. A No. 1635/2016

C. A No. 1901/2016

(Wth appln.(s) for directions and )
C. A. No. 1902/2016

C. A No. 1895/2016

(Wth appln.(s) for directions and )

Date : 08/02/2017 This appeal was called on for hearing today.
For Appellant(s)
M. Jatin Zaveri, Adv.
M. P. Narasi nhan, Adv.
Ms. Ruchira CGupta, Adv.
M. Anurag Sharma, Adv.
M. Shishir Deshpande, Adv.
For Respondent (s)
M . Abhi shek Kumar Singh, Adv.
M. Vishwajit Singh, Adv.

M. Gunnam Venkat eswara Rao, Adv.

M. Ardhendunmaul i Kumar Prasad, Adv.

M. Sudeep Kunmar, Adv.

M. Abhisth Kumar, Adv.

UPON hearing the counsel the Court nmade the follow ng

ORDER

Service is conplete in all the matters.

St at enent of case has not been filed by t he parties in

any of the matters and statutory period has expired.

Item No. 40 -2-
Last opportunity of three weeks&#39; time is grant ed to t he
Ld. Counsel for t he appel | ant for filing af fidavit of
valuation in all the matters.
Regi stry to process al | t he matters for listing
i medi ately t hereafter bef ore t he Honé&#39; bl e Court, i f af fidavit
of valuation is filed and if it is not filed within the given
time, process the matters for listing before the Hon&#39; bl e Judge
in Chanmbers for further directions.

( PAWAN DEV KOTWAL)

Regi strar



